
Misc. (Crl) Case No. 66 of 2021 
 
 
 
05-03-2021    This is an application u/s 439 of Cr.P.C. filed by accused 

Md. Mantu Ali @ Hanif Ali seeking bail in connection with Tezpur PS 

case No. 2497/20 corresponding to GR Case No. 4045/20 u/s 420/406 

of the IPC.   

   I have heard the learned lawyers appearing for both 

sides.   

   It is submitted on behalf of the prosecution that bail has 

been rejected on two occasions earlier after considering the materials 

in the case diary.  

   On the other hand, learned counsel appearing for the 

accused submitted that though bail has been rejected on two 

occasions earlier but investigation has almost been completed and so 

far accused has spent 58 days in judicial custody. At this stage, 

nothing remains to the investigated against the accused.  

   Having heard the rival contention, I have gone through 

the contents of the case diary including the contents of the FIR which 

reveals that accused person allegedly made several phone calls to 

informant from Mobile No. 8472955086/7099148056 stating that the 

caller possessed a piece of gold worth Rs. 1 lac but he needed urgent 

money for treatment of his mother and shown the same to informant. 

Accordingly having been convinced the informant out of sympathy 

gave the caller Rs. 24,000/- on 27-12-2020, however subsequently 

when the said piece of gold was shown to other family members by 

the informant it was found to be fake and after fanatic search, the 

informant somehow contacted the person on 30-12-2020 and 

somehow nabbed the person near a Petrol Pump, hence the case.  



  Having considered the case diary, it is seen that the 

investigation is at the final stage. As seen from the case diary, the 

I.O. is to collect only CDR but it seems there is nothing to be 

recovered or there is no allegation that the Investigating Officer 

needed further time to nab the other culprits involved in the case.    

Therefore, having taken into consideration all the attending 

facts particularly, the period of detention of the accused in jail 

custody, he is enlarged on bail of Rs. 15,000/- with one local surety of 

like amount to the satisfaction of the learned Elaka Magistrate, 

Sonitpur, Tezpur.  

Bail application is accordingly disposed off.  

Return the case diary.  

  

 
 

 
            (C.B. Gogoi) 

       Sessions Judge,  
                Sonitpur,Tezpur. 
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